o

epoby Mok 2 g 1908, S0 4 ShS

D N

THE PUNJAB NEW CAPITAL (PERIPHERY) CONTROL -
(CHANDIGARH AMENDMENT) ACT, 1942 -

[3rd September, 1972]

An Act further to amend the] Punjab New Capital (Periphery) Con:
trol Act, 1952 as in force in| the Union territory of Chandigarh.
Be it enacted by Parliameny in the Twenty-third Year of the

Republic of India as follows:—
Sho

g 1. This Act may be called tje Punjab New Capital (Periphery) Con-

’ trol (Chandigarh Amendment) |Act, 1972. :
Amend- 2. In section 6 of the Punjap New Capital (Periphery) Control Act, Pur
?;ecrt!itc;fﬁ 1952, as in force in the Union {territory of Chandigarh (hereinafter re- A?
A " ferred to as the principal Act),[for sub-section (4), the following sub- 195

section shall be substituted, namely:— _

“(4) The Deputy Comrpissioner shall not refuse permission to

. the erection or re-erection pf a building if such building is required
-for purposes subservient to agriculture: v :

Provided that where| the Deputy Commissioner permits the
erection or re-erection of a building under this sub-section, such
building shall be erected Jr, as the case may be, re-erected only in
accordance with such conditions as may be prescribed.”.

Substi- 3. For section 12 of the principal Act, the following section shall
tution of substituted, namely:~— k ' ‘
new sec- i T Y-

tion for

section 12.

Offences - - 12, (1) Any person yho—

and

penalties.

(a) erects or re-efects any building or makes or extends any
excavation or lays out any means of access to a road in contra-
vention 6f the provisigns of scction 5 or in contravention of any
.conditions imposed by an order under sub-section (2) of section
6 or section 7 or of anpy conditions prescribed under the proviso
to sub-section (4) of section 6; or '
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(b) uses any land in cont}raventlon of the provisions of sub-
section (1) of section 11. }

shall be punishable with fine w I"ch may extend to five hundred
rupees and in the case of a contihuing contravention. with a further
fine which may extend to fifty rupees for every day after the date of
first conviction durmg which he is proved. to have persisted in the
contravention.

(2) Without prejudice to the provisions' of sub-section (1), the-

Deputy Commissioner may orderiany person who has committed a
breach of. the _provisions of the said sub-section to restore. to its ori-
-ginal ‘state ot o brmg in. conforrmty w1th the condl’uons ‘which have
- been violated, as the ‘case may be| any bulldmg or land in respect of
which a contravention such as is! described in the said sub-section
has been committed, and* it ‘'such’ 'pei?ébn-fails to do so within six
weeks of the order, may, after making such enquiry as he considers
necessary and after giving such person an opportunity of being heard
in the matter, himself take suchimeasures-as may appear to him to
be necessary to give effect to the jorder and the cost of such measures
shall be recoverable from such person as an arrear of land revenue.”.

4. In section 15 of the principal | Act, to clause (c), the following
Ea?Planatzon ghall: be added namely R P LAk AT ST

f ‘Fmplanatwn _For the purposes of thls clause the expressmn

Amend-

¢ ment of

section 15,

other operatlons ‘does not nelude erection of supgljstr.u__ctures '

over tube-wells:*!

5. In section 16 of the priticipal| Act, in sub-section’ (2) after clause
(b) the following clause shall be insprted, namely:—

~ “(bb) the COndmons subjec{ to which any bulldmg required for
‘purpeses subservient to agrigulture may be erected or re-erected
under sub-section (4) of section 6;”.

Amend-

““ment-of

section 16.



